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SHRT P. C. SETHI: As far as the 
points raised by Shri Shri Chand Goyal are 
concerned as per provisions of the Sixth 
Schedule 10 the Constitution the Act did 
not apply to these dIstricts 01 Na,aland ... 
(Jnturup,ioll). 
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MR. DEPUTY· SPEAKER: No. no 
H(,w can you IDtelvene in the middle of a 
discussion 1 0, der plea,c. 

SHRJ P. C. SETHI: What I wanted to 
say was (., ~  The hon. Members Shri 
Goyal and Shri 1ha ra s~  seve. al points 
about the merits of the Bill. Whether there 
arc any loopholes or not, the only valid 
point raised by Shr; Goyal was as to why 
Kohima and Mokokchung districls have 
been included in this Bill. It was very 
correct. In the Sixth Schedule you will 
find that these districts have been included 

~us  they have become part of NaaaJand. 
That is why we have included this. Con· 
8titutionally. the Bill Is absolutely correct. 
When we come to the discus.IOD of tbe Bill. 
tbe merits of the case can be discussed. 

MR. DEPUTY· SPEAKER : Now, the 
questiOll I. : 

"That leave be ,ranted to in4roduee 

a Bill further to amend the Central 
Sales Tax Act, 19S6." 

The mot/on "'os tlIlopted. 

SHRI P. C. SETHI: Sir, I introduce· 
the Bill. 

MATTERS UNDER RULE 377 Contd. 
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MR. DEPUTY-SPEAKER :  I have 

said from the very bcainninll that let DI 
make all efforts to take it up. 
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MR. DEPUTY SPEAKER: Kindly 

listen to me. It is in the order paper and 
il is for this House to decide. I only WlDt 
the cooperation of Shri Molahu Prasad, 
Shri Madbu Limdye aod Shr; Tyalli to allow 
thiB 80 that we can go tbroulh the businels 
as quickly as popible. 
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SHRI OM PRAKASH TYAGI: I 
support tbiB. 

MR. DEPUTY SPEAKER: I canDOt 
allow tbis. 
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-Introduced with tbe recommendatloD of the PreIldent. 
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MR. DEPUTY-8PEAT(BR: How ean 
a motion be moved , 
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MR. DEPUTY-SPEAKER: am not 
accepting this motion. Let us 10 on and 
see what happens. 
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MR. DEPUTY-SPEAKER: Let us 

reach tbat item. We shall decide at that 
time. 
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MR. DEPUTY -SPEAKER I under-
stand your feelinp and I appreciate them 
wry much. I am only .cekinl your coopera-
tinD 10 that we ean reach that item. 

SHRI MADHU LIMA YE : Tbe Hou6e 
Is the master ot its own procedure. 

SHRI S. KANDAPPAN (Mettur): Let 
me have a minute. 

I would like to cooperate witb you wry 
much. But lpok at the .nda. Nellt is 
the Central Silk Board Bill and the Tea 
Board 801-botb theae 81118 _ pauecI in 
this HoUIC and they went to ~ a Sabha. 
There. they were amended and apln they 
have come to UI. So, we have to coDsider 
ud PIIII thlm. Do 'OU tblDlt that it i. 

humanly possible? Further there are other 
items. It won't be possible at all to reach 
the item unless of course we leave the other 
items. 

So, let UI find a way llut wbether we 
can Ilall a discussion on this important 
issue of scheduled castes. 

MR. DEPUTY-SPEAKER Let me 
have one word. It is true that the House 
Is tbe master of its own procedure. But, 
this rime-table ha, been prepared by the 
Bu.inC8s Advisory Committee. moved 
before the House Bnd accepted by the 
House. 

So. it is not as if this bas been foisted 
on tbe House ... 

SHRI S. KANDAPPAN; But tbe 
order of the items is not prepared by the 
Business Advisory Committee. It only 
indicates tbe items. 

MR. DEPUTY-SPEAKER: My sub-
mission i. that the other items are (lnly 
very small and formal thinlS . 

SURI S. KANDAPPAN; But it is 
not possible to take up the last item .. 

MR. DEPUTY-SPEAKER: II will be 
possible to touch it, and when we reacb tbat 
point, we IhaII decide ... 

SUR! S. KANDAPPAN; The Tea 
and Silk Board Bills themselves would take 
about four or five bourl. 

MR. DEPUTY-SPEAKER; Now, Sbri 
Cbowdbary Ram Sewak. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): I beS to move that the 
followiq amendments ... 

MR. DEPUTY SPEAKER: The hon. 
Minister ia movinl tbie motion. This is 
jUlt a Connal one. The nellt ODe Is also a 
formal one. Then, we have a Bill Cor 
reference to Select Committee, and that 
Ie alao jUit to be adopted without 
dlacullioD. 


